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<« «Respondents

GR.DE_R_(ORAL)

© Ghei _Sarweshwar Jha.

Heard the 1d. counsel for the applicant.

2. . The applicant has filed this 04 with pravers i hat
respondents be dirscted to restore 50 days E.lL.. to his leave
account and to make pavment for these davs to him with.24 %
interest-f';ﬁ‘lt appegars that deductions which have been made
by the respondents from his leave account in the vear  200%
when he was about to retire do not match with tha orders
issued/entries made in his service book. To lgive B
instance, id“ counsel has pointed out that the applicant had
baén deputed on duty in connection with examination and
office work and it had been ordered that he would get E.L.

for the said period : but this period has not been credited

o his leave account and, instead, it has been shown as E.L.

—-;L/‘, '



A

—) — | \)\

and deducted from his leave account.

3. The applicant has submitted representations to the

_ Mo :
respondents in the\matter givingAQetails as are included in
this D%, copies of which are placed at page 36-58.

Surprisingly, the respondents have not cared to give anw

reply  to the applicant’s representations so far. Hence this

0A.

4. Having regard to the fact that vaerifications, if
any, needed to be carried out in the leave account of the
applicant should have bBeen carried out in the reépective
vears and not at the fag end of his service and also that thé
applicant has submitted a number of repre$éntations to  the
respondents furnishing discrepancies committed by the
respondents  in  the maintenance of his ‘leave record ahd
finally subjecting him to dis-advantage when 50 days® E.L.

“had been shown as having been deducted in his leave account
and accordingly havﬁ?gpt been allowed to be encashed by the
applicant; I am of the considered opinion that the ends of
justice shall be met Iif this 0& is disposed of at the
admission stage itself without issuing any notice to the
respondents with a direction that they consider the
representations bf the applicant as are pending with them
together with this 0A, treating the same as a supplementéry
reprasantation as filed by the applicant/and dispose tham of
suitably with reference to the records as are available with
them as also as ha#e been made available by the applicant and

with reference to the extant rules and instructions on the

subject by issuing a reasoned and speaking order within a.

period of two months from the date of receipt of a copy of

this order. Ordered accordingly.
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